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(a) whether Government are aware of
the growing degradation of forests in
several parts of the country;

(b) if so, the steps taken to identify the
reasons and save the forest and forest
wealth from degradation and destruction;
and

(c) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI RAJESH PILOT): (a)
and (b) As per the state of Forest Report
1993 of the Forest Survey of India there
is an overall increase of 925 Sq. Kms. of
forest in the country. This includes
increase in the dense forest cover by 568
Sq. Kms. over the 1991 assessment of the
forest cover.

However, the main reasons identified
for the degradation of the forests in the
country include illegal removal of
fuelwood foddar, timber and other non-
timber forest produce due to increasing
biotic pressures of growing human and
cattle populations on forests. Quarrying,
mining, laying of transmission lines and
certain other developmental activities and
encroachments also result in degradation
of forests. Forest fires, floods, droughts
and lendslides are also important reasons
of degradation of forests.

(c) The measures adopted to prevent
degradation of the forests in the country
are:

(1) Indian Forests Act, 1927 and
Wildlife (Protection) Act, 1972 are
in force.

(2) There is a check exercised by the
Government of India on diversion
of forest land for non-forestry
purposes under the provisions of
Forests (Conservation) Act, 1980.
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(3) Modern means of communications
like wireless sets, fast speed
vehicles etc. are provided to
protective  staff. Flying squads
patrol sensitive areas to check illicit
removal of forest produce.

(4) Joint Forest Management has been
introduced in the country to allow
people's  participation  in  the
management forest.

(5) Use of gobar gas and natural gas as
alternatives to fuelwood is
encouraged.

(6) Fuel efficient chulahs are
introduced in the  habitations
surrounding forests.

(7) Massive afforestation programmes
have been launched in different
states to regenerate degraded forest
areas.

(8) Wood substitutes and recycling of
materials is encouraged to reduce
pressure on forests.

(9) Awareness campaigns are organised
to protect tree growth.

Scheme for construction of buildings in
forest area in Kerala

287. SHRI JOY NADUKKARA: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether any request is pending
before Government received from the
Kerala Government for sanction to
construct buildings in the forest area near
Sabarimala, a pilgrimage centre in Kerala
so as to accommodate the devotees
staying there during night hours; and

(b) if so, what are the details thereof
and by when a final decision would be
taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI RAJESH PILOT): (a)
and (b) The State Govt. of Kerala has
submitted a proposal for diversion of
115.60 ha. of forest land under the Forest
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(Conservation) Act, 1980 for providing
amenities to the pilgrims of Sabarimala
Temple in district Pathanamthitta. The
proposed area forms part of Periyar Tigre
Reserve. The site inspection of the forest
area involved has been carried out by a
team comprising officials of Central
Government as well as State
Government. After examination of the
report of the above said team, it has been
observed that the Committee on
Environment (1993-95) of the IX Kerala
Legislative Assembly is also seized of the
matter. This Ministry has, therefore,
asked the State Government to send a
copy of the report of the above said
Committee on Environment and also to
inform the action that the State
Government proposes to take on its
various recommendations. The comments
of the State Government on the report of
the Central Team have also been
solicited. Under these above
circumstances a final decision cannot be
taken at the moment.
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